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Proposal to Form Task Force in 
M ajor Ports

5146. SH R I R. P. S A R A N G I : 
W ill the M inister of S H IP M N G  A N D  
T R A N S P O R T  be pleased to state:

(a) whether there is any proposal 
to from a task force in all major p orts;

(b) whether proposals suggestions 
have been invited from all Fedcrations 
o f Port and Dock w orkers:

(c) whether it is a fact that B.M .S. 
Federation has been excluded, i f  so, 
the reasons there or ;

(d) how the Board ofTrustees are 
selected in the M ajor Port Trusts and 
Dock Labour Boards ; and

(e) how  the labour representatives 
are taken in  the port and Dock labour 
Board ?

T H E  M IN IS T E R  O F  S T A T E  
IN  T H E  M IN IS T R Y  O F  S H IP P IN G  

A N D  T R A N S P O R T  (S H R I B U T A  

SIN G H ) : (a) T h e G overnm ent 
has decided to set&up a, T ripartite  

task force lor ports and docks w ith a  

view  to achieved greater production 

and productivity.

(b) Five federations o f ‘the port 
and dock workers having sufficient 

representative character am ong the 

port and dock worKfers have been in
vited to send their nominees 011 the 

Task Forcc.

(c) T h e Bharatiya Port and D ock 

M azdoor Sangh (B.M .S.) has not 
been invited to send name of its 
nominee due to its very low represen
tative character among the port and 

dock workers.

(dj The trustees are appointed on 

the Board of Trustees in the Major 

Port Trusts in accordance w ith the 

provisions of the M ajor Port Trust 
Act, 1983 and the members on the 

Dock Labour Boards are appointed as 

per the provisions contained in the 
Dock Workers (Regulation of Em

ployment) Buies 1962,

(e) The labour Trustees in the Port 

and Dock Labour Boards are appoin

ted on the basis of the representative 
character of the Union of labour em
ployed in the ports and docks which 
is determine^ with reference to veri

fied membership of the Unions.




